
Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmait com
membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

Copy to the: -

PffC Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

Consuttant (Judiciat),
Hon'bte Nationat Green Tribunat, (p.B)
New Dethi.

No. JKpCC/NGT/OA 620-2024n q Dtp _os_2024.

Sub: - Response of Jammu & Kashmir Pottution Controt Committee in
comptiance to Hon'bte Nationat Green Tribunat directions dated 27-
05'2024 passed in OA No. 620 of 2O24titted Bashir Ahmed Bhat & Ors
versus Nationat Highways Authority of lndia (NHAI) & ors.

Sir,

ln comptiance to the Hon'bte NationatGreen Tribunat Order Dated 27-Os-

2024 passed in oA No. 620 ot 2024 titted Bashir Ahmed Bhat & Ors Versus
Nationat Highways Authority of lndia (NHAI) & ors., the response of J&K

Pottution controt committee is submitted herewith.

It is therefore, requested that the response may kindty be taken on record
and ptaced before the Hon'bte Nationat Green Tribunat for consideration.

Yours faithfutty,

Enct: (As above)

rorrans#kkrh,ko!'
Member Secretary tl,1 -;l.1

JKPCC, Jammu

1 sh. G.M Kawoosa, Additionatstanding counset, Supreme court of lndia
/ Hon'bte NGT New Dethi, for information and necessary action. This is
in reference to Govt. of J&K order No. 153g7-JK(LD) of 2024 Dated 03_
09-2024.
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Originat Apptlcation No. 620 ot 2024

IN THE MATTER OF "Bashir Ahmed Bhat & Ors. Versus

Nationat Highways Authority of lndia
(NHAI) & Ors".

Response of the Jammu and Kashmir Pottution ControI Committee in comptiance

to Hon'bte Nationat Green Tribunat directions daled 27 -05-2024 passed in OA No.

620 ol 2024 titted "News item titted "Bashir Ahmed Bhat & Ors' Versus

Nationat Highways Authority of lndia (NHAI) & Ors" '

BackEround:

That the Hon'bte Nationat Green Tribunat, Principat Bench, New Dethivide its

order dated 27-05-2024 in the oA No. 620 ot 2024 titted "Bashir Ahmed Bhat &

Ors. Versus National Highways Authority of lndia (NHAI) & Ors" issued the

foltowing di rections:-

3. Further grievance of the appticant is that on account of the

construction activity, the dust potlution is being caused and the

same is adversely affecting the orchards of the appticant spread

over approximatety at 50-60 acres and that the villages of Khanda

Suthsoo, Ganj Bagh, Gowherpora, Wathora Bugam, Latgam, Lal

Gund, Gudsathoo, Wulnu, lchgam and Dharmunadue are effected

in thls process and the damage is caused to the crops of oats and

mustard.
4. lt is also the grievance of the applicant that during the construction

process, reckless excavation of ctay from Karewas, a unique

geological formation in Kashmir has impacted the ecotogy.

5. The OA ralses substantlal issues retating to compliance of
environmental norms.

6. /ssue noticeto the respondents for f iting their response atleastone
week before the next date of hearing by e-mail at judicialngt@gov.in
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Principat Bench, New Dethi
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preferably in the form of searchabte PDF/ OCR Support PDF and not

in the form of lmage PDF.

7. Appticant is directed to serve the respondents and file affidavit of

service at least one week before the next date of hearing.".

ln comptlance to the foresaid directions of Hon'ble NGT dated 27-05-2024in

OA No. 620 ol 2024, a committee of officers headed by the Regionat Director, J&K

PCC, Kashmir was constituted and directed to visit the affected areas and furnish a

comprehensive report atong with recommendations with fottowing terms and

references vide No. JKPCC/NGTiOA|620/20241259 dated 29-07'2024 (Copy

enctosed as Annexure-1 ).

(Terms & References)

1) To ascertain the reasons for orchards ftooding as pointed out by the

appticant.
2) To assess the detaits of devetopmental activities taken ptace in the vicinity

of the Appte Orchards affected due to construction activity.

3) To assess the totat area affected and extent of damage caused to

o rc ha rds.

4) To assess the viotation in respect of recktess excavation of ctay from

Karewas, as unique geotogicat formation in Kashmir.

5) To assess the scale of air pottution due to dust on account of construction

activity (through J&K PCC Srinagar, Air Lab team).

That the Joint committee after conducting the site inspection furnished a

inspection report atong with its observations and recommendations vide his No.

PCC/RDK/PS/2024I564-565 dated 30-08-2024 (copy enctosed as Annexure-2).

The joint committee reported as under:-

1) Ftooding may have been caused due to diversion of the course of water

channe[ / natlah, which has been restored now. No f looding i water togging

observed d u ring the inspection.

2) No devetopmentaI activity otherthan the ring road project observed in the

proximity of the appte orchard. The orchard is approximatety 25 meters

away from the embankment of roa d.
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3) Dust observed in the area is due to the unmeta[[ed road, which coutd have

adversety affected the orchards.

4) The air quatity monitoring carried out by the Air Lab. J&K PCC, Kashmir

reveats that PMr o and PMz.s is above the prescribed standards.

Thereafter, Regionat Director, J&K PCC, Kashmir was directed to re-examine

and submit fresh report ctearty indicating the reason for ftooding in the orchard,

extent of damaged caused to the orchard and violations in respect of excavation of

the ctay from Karewas as atso the findings of l/c Air Lab who carried out quatity in

the area vide tetter No. JKPCC/SC./OA6201740 dated 31-07-2024(Copy enclosed

as Annexre-3).

The Regionat Director, J&K PCC, Kashmir after taking up the matter Chief

Horticutture Officer, Budgam and Project Director, NHAI furnished a fresh report

vide his No. PCC/RDK/P3/20241579-581 dated 02-09-2024 (and submitted as u nder

Copy enctosed as Annexure-4) :-

1) The orchard of the appticant is approximately 25 meters away from the

embankment of newly constructed ring road. The [oca[ na[[ah was earlier

diverted by Nationat Highway Authority of lndia for construction of bridge

which is tikety to have caused water togging. The Nattah has been restored

in its origina[ course and no flooding / water togging was observed at any

ptace in the surrounding area during the inspection.

2) Other than the constructions of ring road project, no other development i
construction activities were observed.

3) That the orchard of petitioner has fruit trees mostty of plum and pear with

some scattered tress of quince appte, tocatty catted bamsoot. Att these

fruit tress were found green and heatthy.

4) That the Horticutture Department was atso approached with the request

to assess the damage, if any, has occurred in the orchards and share totat

area effected and extent of damage to the orchard of the appticant vide

No. PCCiRDK/PS/2O24|570-573 dated 31-08-2024 (copy enctosed as

Annexure-5)
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5) That the Horticutture Devetopment Off icer, Chadoora after visiting the site

on 2-09-2024 atong with District teveI subject Matter Speciatist (pomotogy

Budgam) on spot at crossing point of Ring Road at Wathoora-Budgam road

having geo-coordinates Latitude 33.964706, Longitude 7 4.820925

reported that no damage has been caused to any existing orchard due to

the ftoods during the month of Aprit 2024 vide No. HDO/CHD/2024-25/126

dated 02-09-2024. (copy enclosed as Annexure-6).

6) During the inspection, no excavation site was found within the

construction area of Srinagar Ring Road near the orchard of petitioner.

The Regionat Director, J&K PCC, Kashmir has furnished detait of the NoCs

obtained by the NHAI from the respective Deputy Commissioners. The

detaits of NoCs and tocations (Borrow area) from where ctay has been

extracted by the NHAI reveats that NHAI has excavated clay from different

locations in Districts Putwama, Budgam, Baramulta and Bandipora.

7) Air Quatity Monitoring was carried out by the Air tab J&K PCC, Kashmir

within the orchard of the appticant. As per the report, the vatue of PMt o is

148.18 ug/m3 and of PMz.s is 68.07 ug/m3 which is above the prescribed

sta nda rd.

As per the report of the Joint Committee headed by the Regionat Director,

Pottution ControI Committee Kashmir, the primary source of Air PoUution in the area

is vehicu[ar emissions, construction activity and fugitive dust from unmetatled

stretch of Ring Road in the area. Deposition of dust was also observed on the leaves

of the trees in the area.

However, taking cognizance of the report of Regionat Director Pottution

Contro[ Committee Kashmir, about causing of the air pottution due to the emission

of dust, Project Director, Nationat Highway Authority of lnd ia, PIU Srinagar, has been

directed to take immediate effective dust control measures viz. dust suppressant, high

pressure water sprinklers for control of dust arising due to the ptying of vehictes on the

unmeta[led stretch of ring road under construction in the District Budgam, so that

human life ftora and fauna in the adjoining areas is not affected.(Copy enctosed as

Annexure 7)
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ln the premises, it is therefore respectfutty prayed that the response may

kindty be taken on record before the Hon'bte Nationat Green Tribuna[ for

consideration

tonu.rffisk,frffio
Member Secretary

J&K PCC

a+
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finn<flrrrl- \
Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan' Forest Comptex ll SltX Factory Road

Transport NrgJ,, Lu;*;, 180 006ll naloagn' Srinagar' 190 008

Tel - 0191-2476927, mail - membersecretarylkspcb@gmail'com

Subject:Hon,bleNationalGreenTribunal,Noticedated2S.oT.2024inoANo.
6201:2024 titled "Bashir Ahmad Bhat & ors. v/s National Highways

AuthoritY of India (NHAI)"'
Ref.el.ence:Hon'bleNGTNoticedated23-07-2024.

ORDER

Whereas, the subject case has arisen out on account of construction of

Srinagar Ring Road Passing through Village wathoora, Tehsil chadoora in District

Budgam of f ammu & Kashmir, the flooding of the apple orchards of the applicant has

taken place.

whereas, the Hon'ble NGT, while taking cognizance of the matter and hearing

the case <>n 27 -05-20'24, clirected for filing of response at least one week before the

next hearing in the case and the case has been listed on 11- 09-2024'

Now therefore, in view of the above, a committee of the following officers of

f &K Pollutior-r Control Courmittee is hereby constituted to visit the affected area and

fumish a comprehensive report along with recommendations: -

1) Sh. Abhiieet toshi, Regional Director' Kashmir)

2) Faiz Ahmad, AEE, DO, Srinagar'

3) Sh. Mohd. Ashraf Khander, IEE, Budgam'

Terms of References (TORS)

1) To ascertain the reasons for orchards flooding as pointed out by the

applicant. ,il-
2) To assess the details of developmendictivities taken place in the vicinity

of the Apple orchards affected due to construction activity'

3) To assess the total area affected and extent of damage caused to

orchards.
4) To assess the violation in respect of reckless excavation of clay from

Karewas, as unique geological formation in Kashmir.

5) To assess the scale of air pollution due to dust on account of

construction activity (through f&KPCC Srinagar air Lab team)'
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V
The Committee after spot visit shall furnish a comprehensive report along

with photographs and specific recommendations within a week's time, positively.

-bfult-^"^L-
(G ha n s t6-m S in g-h1 I KAS

Member Secretary 29 .1 V
J&K PCC

No: IKPCC/NGr/0A / 620 /202,4 / a51
natef{-o 7 -zoz4
Copy to:

1. Deputy Commissioner, Budgam.
'2. Regional Director, J&K PCC,leffirfor information & necessary action.
3. Sh. Abhijeet f oshi, Regional Director, Kashmir.
4. Faiz Ahmad, AEE, DO, Srinagar.
5. Sh. Mohd. Ashraf Khander, f EE, Budgam.
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f*.{,(?qtfdl>4

Yours f''aithfulil',

)srs
Regional

flr,,,^e-* - L

.oS Y

Chairrnan.

*h Lirr rry|.3.- Ilffg-

Goyernment of Jammu & Kashmir
J&K POLLUTION CONTROL COMMITEN

OFFICE OT THE REGIONAL DtRfiCTOR. KASHMIR
sheikh-ul-Alam (lampus, Rajhagh, near (iu,*ernntent,gi/lt l;acktry, srint:tgar-lQ\fi1g
wwrvjk"S.p"qb-j11 hnail: rt,,qktnttl(rtX$glry!Ag!ng1!.g111r-, t eljitt tt;tlJ,:"]i t,\t:

-><><

Member Secretary

JK, Pollution Contrcrl Comrnittee
Jammu

Ncr:- PCCIRDKtps tz0z4/ru/- T6\^ Dated:- jo-or-lo:+

Subject:- lnspection in compliance to the directions of the Hon'ble NCT Notice
dated ?3-01-2024 in OA No. 620/2024 titled 'Bashir Ahmad Bhat and
Ors Vs National Highway Authorify* of India (NHAI).

Sir,
With regard to the subject cited above, kindly find attached herewirh the

inspection report alongwith observations, recommendations of the committee members

and photographs for further course of action at your end please.

\

bsCopy to the :- "r6tl
I. PA to Chainnan Jl- l,f C', Janrmu fbr in{bnrration o{'
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In compliance to the directions as per the order no JKPCCAJGT/0A/620 /?a24}5g dated 2g107/2t\24
undersigned officers of PCC conducted inspection/ srtrye! of the area on 20/0g120L4. Tlre observariilrrr
macle during the course of inspection ttre as unrter:-

r The course of water channelNallah which was earlier diverted for construction r:f bridge\/' t'uY hYlt"tr fl*dilg, iti surroundings. This water channel has now been restored toffifloodinglwaterlogging**-;;;;;.**,pIaceintlre
surrounding areas during the inspection.

J & K Pollution Control Committee
Slreikh-ul-Alam Conrplex Rajlragh Kashrnir

is above the prescribed stan<iards

of the site are attached lvith the report.

*h.Ja
Scientisr fr

the construction of semi ring road pro.ject being executed

--
opnffiscd

by National Highway Authoriirof lndia. No other devel clurirrg the course of inspectioir'l'he petitioner's rs approxtmate ly 5 nreters away
t--.Aust being dispersed from the unmetalled road could be seen which rvould have adverse

effect on the orchards. However, the irispection team could not ass*ss the damage causstl
to orchards, needs intervention of Departnrent of l-lorticulture for a$sessment.
With regard to violation in of reckless excavaticrn 0f c Iay from Karewas , Lr(. oi

a

a

a

The developmental activity that rvas rvitnessed adjacenr to rhe petitioner's orchard ri.n

the site communicatetj that
t$ excavalctl

IS

out by air lab rvithin the peritioner.s
as air qualitv repoft reveals that pMl0 ancPM2.5

Il^ecommendations:-

D /l
Budgarn

Officer Srinagar

al I) ri

r The c'ttstructiotr of road embankmenl at this particular place is almost complete a,cl itwas observed that private 
"public 

vehicles are plying on the road resulting in enrission of dusr,Ply"ing,f vehicles shoulcl be resrricted unrilroad is c*rnpletsly black topped.o I'he dumpers/tippers used by fhe company for carrying th* .onrr*ction material must berestricted to minimum speed lvith proper covering of the material ,o continilous water sprinkling at the construction .rires shoulcl be practiced to minirni;re t5cemission of dust tlue to plying Jr th* v*hi"l., ear.rying the construction material .
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Incharge Ajr Lab,
J&kpcc Sgr.Kmr.

subiecf ;- Hon'ble,National Green Tribunal, Notice dared 23-7-2CI2.? in oA No. 620i]il24
n . &tlYrr.l?tshir 

Ahnrad shat & ois vlsliii.rai Hishv,;avs Aurhcriry or rndia
Kererence:_ Hon,ble NGT Notice dated 23_07_Jir24.

The
fvlonitoring of

Within fhe 0rehad of
Bashir

Mr 148.1B

$o;

?0,23

R.*sult I IL,,:

I

(i) 3, (ii)

{3) rhe

&,r
p'&W

(sd&})
I
I "*t.d$:

"::..:fi:pv

out Air quality

5,No.
Site R.esult

58"CIgAhmad Bhat.
I

only.

I{ste:-

g"
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l-irtrtuti*. 33.tS4S7f
l*ngilude: 14.*'l$S16
Allitildet 'l $!1.$r41 m
Ar*urx*y; S.4 *r
l,me: 2$-$*-?t]24'14;44
,t(rtt: I$ud$il il1 wuth*ru

[,atitude; ]*.t6$.i$6
l-*ngrlude T4 *?0141
fi!&vsti$n: l &3Q";&*US nx
A*rurccy. l'l ,S rn
Tlrn*:f&fr$'?8?4 14:4S
Note Budgarn wathora

:....

1i;, :;,.i11;il ll .-.,il.rirlr]irli, 
- 

,.,.',,

I

258



&{tUrr1cv..rl.h fTl

I rme, 10,il8-?*t4 14:43
l,lst*: Sudpafii luatrhora

i.,.tirr;** I-rl
L.;-ir rii:tr,;r1*: ;;{ S30}L}'}

fr,iiit{i Sti{lQftm !v01h{}rB

.,4 ltlESSS
X *tS 1&*4il n":
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Arnr"c* -3
fammu and Kashmir Pollution Controt Committee- '

#'"",""L'^i#l;:{;"j:"#tilll:.]l,:ii'13.1"#,''o'ou
Tel - 01 91 '2476927 i mail - rnembersecretaryikspcb@g rnail'com

The RegionaI Director,
Pottution ControI Committee,
Kashmir.

No. JKPCC/Sc/O A620/-||10 Date:- 3t08-2024'

SubroANo.620/2024tittedBashirAhmedBhat&orsV/sNationalHighways
Authority of lndia (NHAI) & Ors'

Sir,
PteaSe refer your tetter No. PcC/RoK/PS/24l564-565 dated 3o.o8.2024,lega'ding

thesubjectcitedabove.ThereportofthejointcommitteeiSsketchyandincomp[eteon

account of the fotlowing reasons

l.ThecommitteeWasaskedtoascertainthereasonsfortheorchardftooding'The

committee has not indicated the reasons for ftooding in the orchard in the report'

Besides, have only indicated that construction of bridge may have caused flooding

in the surroundings '

3. The committee was asked to assess the totat area affected and the extent of

damagecausedtotheorchard'lnsteadofgettingthedetaitsoftheaffectedarea

and extent of damage to the orchards from the concerned Revenue and

Horticutture Departments in the District. The committee has/ust reptied that the

team could not assess the damage.

4. The Committee was asked to pin point the viotations in respect of recktess

excavation of ctay from Krawas as unique Geotogicat information' The Committee

insteadofascertainingandVerifyingtherecordofpermissions,ifany,takenbythe

Executingagenciesandfurnishingthedetaitsandextentofexcavationofclayhas

just retied upon someone incharge person present on spot that every thing is being

done with due Permission.

5.ThecommitteeWasaskedtoassessthescateofairpottutioncausedduetothe

dust on account of construction activities. Though the committee has pointed that

PMloandPM2.5isabovetheprescribedStandard,buttheinchargeAirLabhas

just put the resutts on the papers, without giving his findings' The incharge Air Lab

is directed to put his findings on the report'

*uQu
\
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You are therefore, directed to have the report re-examined and furnish comptete

and comprehensive report atter obtaining the requisite detaits from the concerned

departments of the District atongwith your def inite f indings indicating therein the reasons

oftheftoodsinunambiguousterms,theareaaffected(inKanatsandMarlas)extentofthe

damage caused to the orchard by quantifying and computing in monitory terms and the

scate and extent of excavation (area in cubic meters and approximate quantum of ctay

extractedWhichcouldbeCrosscheckedandVerifiedWiththepermissionsifany,takenby

the Executing agency))carried out at the site' The report of the joint committee shoutd

reach this office by 02-09'2024 positivety'

Matter bo treated as Most Urggnt'

,on"".ffik*kW
Member Secretary bl'I -i.+

J&K PCC

261



f

Ar"t.+ uru-- t1

Goyernment of Jammu & Kashmir
.t& K pot,t.,tiTloN coNTRoL c(}lu lurrEI

OFIrl{lf Of'TH1; REGIONi\I. l}IRf.CTOR - K..{SHlvtIR
.Shvikh-ul-.4lttu(..'*ttrlttts.i{ry/ruglr..\t,ur'Orrli"rnrretrrSilkl;irr.rrirl',,\tiriil.qrtr-l|to{)08
\\.313ii}5pSb.it1 limoil'regionulgljyggl21lltr11,;tlgr-U/.srrrt,"leltfo-rfita1-:"ltl|ft2

>{1::> <::

Member Seeretary

JK Pollution Control Committee

hat and Ors Vs National Highways
Authority of lndia (NHAI) and Ors, Comprehensive Report thereot.

Reference:- JKPCC/SC |{0A62A/740 dared 3 l-09-2024,

Sir,

With regard to the subject and ref'erence citcd above" kindly find enclosed rhe

revised inspection report of the committee for favour of further necessary action.

Yours faithfully

Vnr-t -' - fdt fu*)

Jammu

"",."7.. /t\k!{)sf ,*u ltrg-r&lSubject:- OA No. 620 /2024 titfed Bashir Ahmad B

gabd- )* o J lo7 f an*1 
,

t

t

Copy to the :-

l. District Officer, PCC tsudgam /Srinagar/ in{brmation. He is
advised to get the geo coordinate and details of horrowed areas from the
NHAI.

2. PA to Chairman, JK PCC tbr infornration of the worthv Chairman

%Un(A"D

Vbrus L

%tn [--orv&r

q/W. Kfu,u,

h

+t1 t^9
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Iler:i.re4 go$tr,liaqce Lenortjl$-cpmpliance,[o.$irectiqns qf Hon't]le tST no(ice.4,ate(l ]-3-07:
2024 in 0$ Itlo. 629 /202.1 titled EasLiS Anhmatl that.an$,OfS Y$ \ltiqr}al HisF,r'xys

Agltprirty* of ,trdie $$4n an4 Qrs.

In pursuance of Member Secretarl.', JKPCC direstion issued vide No. JKPCC/Sc/OA 620-?0?,1

i241665 dated l3-08-2024, the Cornrr, ittee inspected the said area on 20-08-2034. 'Ihe Srinagar

Ring Road is fournd under oonstrlrction and the petitioner's orchard adjacent on the leflt side ol
the said road. The surrounding area includes orchards and parldy field.

l) During inspection no orchard llooding is noticed. "['he orchard of the applicant is

approximatel.v 25 mts away liom the embankment of nervly constructed ring road. There is a

local nallah coming lrom le{t side of the road which rvas earlier diverted by' National

Highrvays Authority ol'lndia (Nl-{Al) lor construction o1'bridge r.ihich may have caused

tlooding in surrounding covering petitioners orchard also. But at pre$ent the said nallah has

been restored in its original course and no filooding / water logging was observed at any place

in the surrounding area during the inspection.

2) Except for Srinagar Ring Road construction no other development I construction aetivities
q,as observed.

3) Regarding total area al'l'ected and the extenr of damage it is suhmitted that during inspection

no damage has been observed. The trretitioners crchar:d contains f'ri,rit trees mostl) u{'plum
and pear rvitlr some scattered trees ol'apple variety locally called Bamchunt (Quince applel.

All the tlruit trees are fbund green and heakhy. l'he l:{orticulture Deptt has been approached

vide this ofhce No. PCC/RDr,i-PS/ 2024157CI-573 dt. 3l-08-20:4 to rcport damage if any has

been occurred and recorded in favour of the petitioner in theirof{icial record when any flood
has happened. tloniculture Development officcr:. Chadoora Budgam vide his No.

}{DOICHDl2A24-?51126 dated 0?-09-2024 has reportcd tirat nc danrage has bcen occurred to

any existing orchard due to the floods oscurred during the month of April*3014, (Copl'

enclosed).

4) $uring inspection no excavation rite was found rt,ithin the construction area of'Srinagar Ring

Road near the petitioners orchard. Further vide this office No. FDDIRDKI?S/303 4157 4-577

dt,3l-08-2024 the National Highways Authority nf lndin (NHAI) has been asked to provid*
substantial details snd claims alor:rgrvith record of permissions if any taken h3.'the executing

agency regarding ths source of clay used tbr construction nl'the ahnve road. 'I'he response

tic,m NL:lAi is alr,aited but the3, have suhmitted the borrorv areas from which the sail used I'or

the construction of said road whiclr shall be verified by the committee when actual geo

coordinates / locarions will be received from NHAL The assessment requisite of reckless

excavation ot'cl*y from karervas shall be verified l*teron. As per the details received the

ahr"ive horrr:rrved areas tall in district Pulwama. Budgxm, Baramulla *nd Bandipara.
5) The petitioner's orilhard is situoted approximmely, 25 nrts left to the under construction

Srinagar l{ing Road and also l}ugarn Wathor:ra lirrk road. 'l-he under constructiort Srinagar

k
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Ring Road is not yet black topped. 'fhe air monitr:ring was carried our by JKPCC Kashrnir
through Sh Fayaz Ahmacl. Scientist Air Lab who reported that PM10*148.18 pgl m3 and

PM?.s pglnt] * 68.09 pglm3 rvithin the orchard of Mr Bashir Ahmad llhar ie petitioner. 'fhe

repo$ed range of PM l0 and PM 2.5 is ahove perrnissible limit of 100 pr# m; for PM l0 and

80 pc1 tn} fnr PM 3.5. So air pollution is reported on the site. It is found thar the vehicles
locais as well &s commercial are plying on the link road and under construction Srinagar
Ring Road are the main cause o1'air pollutiern rvithirr the area.

I'lence please.

*hJ**
District Burlgam Scientist.'h' Oflicer, Srinagar

Kashnrir

(
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Con*truction rf Faur Lane lting RoadlB;*prss Around Srin*gar tig fronr KM 0.00 to Km -12.100 {Phase-I}
Under hiHDP Phase VII in the Union Territory of Jammu and Kashmir Under Bharatmala Pariyojna

Sn
Or

Chainage
Borrolv Area District NOC From Deputy Commissioner

Fronr "fo

1 03*000 0;t r000 I'umchi Nopra Pulwama DCP-SQ/2 1 -22t 158 I -85 Dt 09/1 I 12021

? 04+000 06+000 I{unzrv*ra lludgam DCB/L AS/ 022 t | 7 20-24 Dt. 28 t 05 nA22
J 06r000 10"r000 Gorvherpora [3udgam DCB/I-AS/?A2 I / 1032-36 Dr 301 t 21202t

10 i000 I 2+000 Kashermtrlla lludganr DCB/SQi2O22ll.itling13 122-?3 Dt I 0l i I 17022

5 12+000 l5+000 Ickoot Budgam D C B/S Q/2 023 -24 I Liftin sl 1 | 42- 43 Dt 27 / 0 5 t 2fr23

6 l5-1-000 I 8+000 Iehgam Iludgam DCB/S Q/2 oZ 4 -2 5 / t,i {lLinsr2 5 3 3 -n0 Dt 24/07 I 20?4

l8+9P6 3?+000 ROW lludgam 1 t7 T lMC CTDGMA{KC I 2021 I 549 -57

23+:5A l2+500 Pallar Budeam Rudgam DCB/SQ/3 AX -?4 I L.iftinry' I 349-5 0 Dt 03/06 nA23
I 32+ 500 i5"r000 Wahabpora Iludgam DcltllsQ/30?3-?4i509 I -92 Dt 23101 /?024
10 35"+000 36+400 Magam Barow Iludgam DCB/LASi20l ri984-87 Dr 30/t 2/2A21
1t 35+000 36+400 Aqulipcra Budgam DCB/SQ/2034-?5159CIs-06 Dr n/A4Dt 21

l2 i5+00t) 37*440 Pattan Baramulla DCBiSQlso42-8050 rX A6/ 17/2A21
ta
IJ 37 |400 "j9"r-000 Diver []ararnulla DivconllAs-4363/8 I 4 Dr 201 1 2/2022
14 4 I +500 4?+2AA Tirgam Banclipora DClt]/sQ1260q- r 4 bt 1 9 / 0r /2022

Total

I

4

I
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At,St_:S t tX+l

Chief Horri culture Offi cer
Budgam

No: pcc/RDK/ps/2024 ..5.].C:S)3 Dated: )f -or_zoz+
subject:- oA N0. 620/?024 titled BEshir Ahmed Bhar & ors vs Nationat Highway Authority

of India (NHAI) & Ors.
Sir.

On the subject cited above, the above named petitioner has made grievance
before llon'ble National Green Tribunal that on account of construction of Srinagar fung
Road passing through village Wathoora, Tehsil Chadoora in District Budgam, the
flooding of apple orchards of the petitioner has taken place. The petitioner submitted
before Hon'ble hlGT that water channel has been blocked in the procs.ss of construction
of the said road resultantly, the water logging has taken place and the flooding has
damaged approxirnately 3 acres of the orchard land belonging to him.

Hon'ble NGT has taken cognizance in the said matter and JKPCC has been made as
one of the respondent in the said matter. In order to file the report the cooperation from
your side is required as being the technical expert an<I rec.ord holder to record and access
the damage if any has occurred in the orchards. In this regard you are requested to report
to this office that whether such damage has taken place in the said area due to the
construction of the above referred road as per your official record alongwith total area
affected and extent of damage in the above referred orchard of the applicant.

Since the matter is serious and require urgent responss! so requested to take the
matter on priorirv- as the case is to be listed in first week of September 2024 and the
response is to be filled before 03-09-2024.

,( LD LAD
Yours fully

*
?dxn ''

n4,y K
Copy to the :-

l. Member Secretary. JK pCC Jamrnu for information
2. District Officer, pCC Budgam for information and directed to visit to the CHO

Budgam for collecting the requisite information.
3. lncharge Ncr cases, JKpcc Kashmir fbr information and follow up.
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Ar^r.c# {
GOVERNMTNT u AND KASHfUtfi (uT)

rF

Eudgam

Referen ce : - Y.o ur I ette r No. cH 0/B ud I D ev I 2024-2s / 226? -69 d ated 02-09.2o24

Madam,

With reference to the above cited subject, it is to submit that undersigned visited the
spCIt today on 02/0912024 along with District Level Subject Matter $pecialist {
Pomology Budgam) on spot at Crossing point of Ring Road at Wathora Bqgam road
having geo coordinates Latitude 33.964705, Longitude 74.820925 and observed that
no damage has been occurred ts any exieting orchard due to the floods occurred
during the month of
Moreover, it is
depute
authority , so that the exact spot can be identified/ demarcated by them to the

the factual position be submitted to the concerned quarters .

?

to

\t

$; Scanned with OI(EN Scanner

p" ffrsE.pr fffE, rculT_u$f.p_xvg.Lgf]Mgrffsrmffis"sHamg-$*

Chief Horticulture 0fficer,

No: - tr) I Datadr - 1 -.q1-'4f41,4-

Officer

s
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Arnne+ -?
Jammu and Kashmir Pollution Control Committee

Parrvesh Bhavan, Forest Complex ll Sitt< Factory Road
Transport Nagar, Jammu, 180 006 ll Rajbagh, Srinagar, 190 008

Tel - 0191-2476927; mail - ntembersecretaryjkspcb@gmail com

The Project Director,
Nationat Highway Authority of lndia,
PlU, Srinagar, l(ashmir.

No. JKPCC/So/oA 620/"1i1 Date::)o -08-2a24'

Sub:- OA No. 62012024 titted'Bashir Ahmed Bhat & Ors V/s Nationat Highways

Authority of lndia (NHAI) & Ors. - Tal<ing of effective dust controt measures ot'l

the unmetatl.ed Ring Road passingthrough the District Budgam.

Sir,

pLease refer the subject captioned above. ln this connection, I am to convey that a

joint committee constituted by J&K PCC after inspecting the site has reported that tlre

petitioner,s orchard is situated approximateLy 25 meters ieft to the under construction

Srinagar Ring Road and aLso Budgam-Wathoora tink road. The under-construction

Srinagar ring road is not yet biack topped as a result of which air potLution is caused due

to the ptying of tocal.s as wett as commerciaL vehictes and thereby affecting the human

Life, fl.ora and fauna in the adjoining areas. The J&K PCC carried out monitoring of air-

pottution and it has been reported that PM10 is 148.18 ug/m3 and PM2.5 ug/m3 is 68'09

ug/m3 with in the orchard of Mr. Bashir Ahmad Bhat i.e Petitioner. The reported range of

pMlO and pM2.5 is above permissibLe timit of 100 ug/m3 for PM10 and B0 ug/m3 foi'

PM2.5.

- Therefore, in exercise of the powers vested under Section 31 (A) of the Air-

(prevention and Controt of Pottution)Act, 1981 ,'you are hereby directed to take immediate

effective dust control measures viz. dust suppressant, hi$h pressure water sprinkl.ers for

controt of dust arising due to the ptying of vehictes on the unmetatted stretch of ring roacl

under construction in the District Budgam, so that human Life ftora and fauna in the

adjoining areas is not affected.

qpd*k de*e-
(Ghanshfhr Sr'nghl]KAS-.? IJ, ,,, _ -: ,,.
Member Secretary - ''r"-r-

J&I( PCC

copy to the:-
1) Regionat Director, J&l( PCC, l(ashmir for information and necessary action
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